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'THE EAST PUNJAB DISPLACED
RESETTLEMENT ) ACT. 1945 OS LAND ..

-EAS‘: PuNjAB AcT No. XXXVI oF 1949,

[Received the assent oy His Excellency the Govern -Gene-
ral of India on the 17 Novem)l,)er, 1949, a;z); ;g-it

published in the East Puniab Go t :
traordinary) of November:] 19, 191%1:1]1men Gazette (Ex

{ T —

| 2 3 4
Year No. Short title Whether repealed or otherwise affectd
by legislation
1949, . XXXVI| The East Punjab Amended in part by the Adaptation
Displaced persons of Laws Order, 1950
(Land Resettlement)
Act, 1949

Amended in part by Punjab Act XI
of 19502 .

Amended in part by the Adaptation
;); Sl.iaws('['hnd Amendment) Order,

Amended by the Punjab Reorganisation
(Chandigarh) (Adaptation of Laws on
?;aétsa and Concurrent Subject) Order,

.. An Act to provide for the a]lotmgnt and leases of
e evacuee land in 3[Punjab].

Tt is hereby enacted as follows :—

1. (I) This Act may be called the East Punjab Dis- Shorttitic and
placed Persons (Land Resettlement) Act, 1949, extent.

(2) It shall extend to the whole of 4Union Territory
of Chandigarh]. ]

1For Statement of Objects and Reasons, see East Punjab Government Gazette

i 1949, pages 1015-1016; for proceedings in the Assembly, see
g?%ﬂ%a%gismim Assembly Debates, Volume IV, 1949, pages (7)78—(7)
91.. . . . :

2 ent of Objects and Reasons, see East Punjab Government Gazette
(Extraoxl-:d%:rt?fnllgso, pages 222-223; for procee’dmgs inthe Assembly, see Punjab
Legisjative Assembly Debates, Yolume II, 1950, pages (20)38—(20)39.

:Substituted for the words “Rast Punjab’ by the Adaptation of Laws (Third
Amendment) Order, 1951.

sSubstituted for the word ¢‘Punjab™ by the Punjab Reorganisation (Chandi-
garh) (i'}liapmtion of Lawson Statg and coccurrent subjects Qrder, 1968. -
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i . is anythin .
2. In this Act, u:ﬂess there ything repugngy, )
the subject or context, —

(a)

(b)

«the Principal Ordinance” means the Admip;

tration of Evacuees Property Ordinance, 1949';

“allottee”” means a displaced person to wh,
lggd is allotted by the Custodian under tlig
conditions published with East Punjab Goverp.
ment Notification No. 4892/S, dated the gy,
July, 1949, and includes his heirs, legal represep.
tatives and sub-lessees ;

(¢) “displaced person” means a land-holder in the

territories now comprised in the province of
[Punjab in Pakistan] or a person of Punjab;
extraction who holds land in the Provinces
of North-West Frontier Province, Sind or
Baluchistan or any State adjacent to any of the
aforesaid Provinces and acceding to * ¥ 2* x »
Pakistan, and who has since the 1st day of
March, 1947, abandoned or been made to
abondon his land in the said territories on
account of civil disturbances, or the fear of such
disturbances, or the partition of the country ;

(d) “land” means land which is not urban land

—_——

and is not occupied as the site of any building
In a town or village and is occupied or let for
agricultural purposes or for purposes sub-

servient to agriculture or for pasture, and in-
cludes—

(!) the sites of buildings and other structures
on such land ;

(i) ashare in the i tate or
holding profit of an es

(i) any dues or any fixed percentage Of
land revenue ‘payable by an inferior
landowner to 2 superior landowner ;

—
— I
e ——

. ‘Substituted for the .y o . i '
Amendment) omerf\fsfsdf_ West Punjab” by the  Adaptation of La¥

. . "The words “th inati
(Third Amendment) Ordzr,?gsl_ ation of? Omitted by the -Adaptajion of Laws

\
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(iv) a right to receive rent ; and
(v) any right of occupancy ;

(e) “lessee” means a displaced
nea person to whom
land is leased by the Custodian under the
conditions published with East Punjab
Government notification No. 4891 /S, dated
the 8th July, 1949, and includes his heirs,
legal representatives and sub-lessees ;

(f) “present holder” means a person who is in oc-
cupation of the land allotted or leased to an
allottee or lessee, as the case may be ;

(g) “Rehabilitation Authority” includes Financial
Commissioner, Rehabilitation, the Commis-
sioner of the Division, Director-General,
Rehabilitation, Deputy Commissioner andAddi-
tional Deputy Commissioner of a district , Assis-
tant Collectors of the first and second grades .
and a District Urban Resettlement Officer ;

(h) ‘“‘urban land” means all land included within the
limits of a Corporation, Municipal Committee,
Notified Area Committee, Town Area, Small
Town Committee and Cantonment as these
limits stood on the 15th of August, 1947 ; and

(i) words and expressions used in this Act but not
defined, have the meaning assigned to them
in the pincipal Ordinance.

3. When the evacuee property consists of a share of P&j"grtgf Custo-
an evacuee in shamilat land the Custodian shall be em- land in Shamilat.
powered to appropriate land by order out of the shamilat
according to the share of the evacuee and the land so ap-

propriated shall vest in the Custodian.

4. An allottee or lessee shall be deemed to have l:l:s'hl:ssgi tm

entered into constructive possession of the land allotted Or session.
leased tcl> him with effect from Kharif, 1949, but he shall
be entitled to take actual possession of any part of such
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land on which no crop is standing on the Is¢ De

1949, a;d of the balance, from the 1st March, 19 50, Ocreltlvlf;‘
the standing crops have been harvested by the P
holder, whichever is later, but in any case by the 15 MZ‘;;

1950.

Rightsand obli- 5. (/) The present holder shall be entitled to eep
B eont or et possession of the land till such date as the allottee or lesse
" under the preceding section becomes entitled to actyg] Pos-
sion thereof and from that date all rights, title apg in-
terest in the land of such holder shall cease and, except 4
provided in section 9. he shall not be entitled to claim any

damages or compensation on any ground whatsoever,

(2) The present holder shall, unless another rate has
been or is specified in this behalf, be liable to pay rent equal
to two and a half times the land revenue in addition to the
cesses for the time being in force for Kharif, 1949, and be
![liable to pay two and a half times the land revenue in ad-
dition to the cesses for the time being in force at the time
of entering into constructive possession in Rabi, 1950 and

after.]
Right of the allottec 6. The rent realized from the present holder under
ﬂfﬁﬁw 8 s sub-section (2) of section 5 or from his sub-lessee or actual

cultivator of the land under section 8 shall be appropriated
in the following order, namely —

(a) towards the payment of land revenue and
cesses ;

(b) towards the fees of, and other expenses incur

re% by, the Custodian in respect of that land:
an |

__//

in

1Substituted for the wopds *4; " ' land aﬁ""“"?-on

-addition to the cesses for the time bel}.ﬁtg’l%nt?(,prgg ggfmgﬁ% gzﬁai at hs opirllw

to bo decided mutually with the new allottee or lessee at the time _ of eﬂ“’;g‘gswﬁ"“
%onstructwe possession for Rabi, 1950 and after” by Punjab Act XI of 19
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(c) the balance after meetin
| | . g the charges referred
t(il 1;1 clauses (a) and (b) shall be paid to the
% u(;tge;i ;); lidspe,tmdcash or, at the option of the
lan, adjusted against any amoun
from him to the Custodian. d e

7. (1) When the lease or allotment is in favour of

Liabili
more than one person, any liability imposed by this Ac? I;h:ll ot o e,
be the joint and several liability of each such person.

(2) The liability of the allottee or lessee for the pay-
ment_of the rent to the Custodaian shall commence from
Kharif, 1950, or when actual possession is surrendered to
him, whichever is later.

8. If for any reason the present holder abandons the Liability of the'
land held by him the liability to pay rent for Kharif, 1949, subdessec of tho
and Rabi, 1950, may be enforced by the Custodian against e '
the sub-lessee of the present holder, or the actual cultivator
of the land to the same extent and under the same pro-
cedure as it could be enforced against the present

holder.

9. (i) Notwithstanding anything contained in any 1aw Termination of

for the time being in force, all leases of land except such lass o Egn%aﬁ{.'m
leases as the Custodian may by order exempt from the of non-evacuees.
operation of this section, made by an evacuee in favour of
a person other than an evacuce shall be deemed to have
 terminated on the 25th July, 1949, and the land shall be

deemed to have vested under this Act in the Custodian 53
with effect from the same date free from all rights of the. n ARBEERS
lessee or persons claiming under such lessee. .

- Where any lease is determined under this section

there shall be paid compensation the, amount of which g
shall be determined in the manner and in accordance with. . . e
the principles hereinafter set out, that 1s to say.— "

here the amount of compensation can be fixed
& vgy agreement between the Custodian and the
lessee, it shall be paid in accordance with suc

agreement.
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ere no such agreement can be re

©) ‘:[qclfentral Government] shall appoint a4 1
any Subordinate Judge having jurisdiop. Tatgy
the district where the land is Situateq

aChed

¢) At the commencement of t}le proceedings b
(c) the arbitrator the Custodian and the persgfo

be compensated shall state what in the;, o Sgeg.)
tive opinions is a fair amount of Cop
pensation.

(d) An appeal shall lie to the District‘ Judge againg,

' an award of an arbitrator cXcept in cages Where
the amount thereof does not exceed the iNOunt
prescribed in this behalf by rule made by the
Y[Central Government].

(e) Save as provided in this section and in any rules
made thereunder, nothing in any law for the
time being in force shall apply to arbitratiop
under this section. -

~ (3) The compensation awarded shall be paid by the

todian to the person entitled thereto according to the
award ; ‘

. . . Provided that nothing herein contained shall affect the
liability of any person who may receive the whole or
any part of any Compensation awarded under this section
to pay the same to the person lawfully entitled thereto.

Delegation, 10. The Custogig'an may, by general or special order,
delegate to a Rehal?lhtation Authority or such officers and
Recz;sons as he consider fit, any of his functions under this

lnsttumen 1 . . . . r
roquire stamp 3.3 11. .NOtW"thta,ndlﬂg anything contained in any law
registration, for the time being in force, no instrument in writing

8iving effect to 5 transfer by the Custodian or Rehabilita-

tion Authority of any land uire
. A of an evacuee shall req
stamp, attestation OT registration. w3

T —
Substituted fc% Punjab Reorganisd®

tion (Chandj by the ) r,
1196%.( nd:sarh) (Adaptatnon of Laws on State ang Coficurrent Subjects) Orde
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12. Except as provided in this Act, no order made or Ordersnot to be

action taken in exercise of an

¢ y power conferred b
Act, shall be called i .to question in any court or gefo
any officer or authority. ©

this called in question.

13. No suit, prosecution or other legal i
; : ) roceedi
shall lie against the [Central Governmentf thep gustod?aﬁi mnmm

or a Rehabilitation Authorit i

a Rehabilita y or any person acting under
their direction in respect of anything done or purpgrted to
have been done in pursuance of this Act.

14. (/) The '[Central Government] may, by noti- m;ﬂ to make

fication in the offiicial Gazette, make such rules as appear
to it to be necessary or expedient for putting into effect

the provisions of this Act.

(2) Without  prejudice to the generality of the powers
conferred by sub-section (I) such rules may provide for all
or any of the following matters, namely,—

(a) the procedure to be followed in arbitration
under section 9 ;

(b) the principles to be followed in apportioning
the cost of proceedings before the arbitrator

and on appeal ;

(c) the maximum amount of an award against
which no appeal shall lie; and

(d) any incidental or supplementary matters for

which the Y[Central Government] thinks it ex-
pedient for the purpose of this Act to provide.

njab Displaced Persons Land Re-

1949, is hereby repeal but not-
made, anything

15. The East Pu
settlement) Ordinance,

‘withstanding such repeal, any orcers
se of any pOWCIS

in the exercl pOW¢
d Ordinance and any liability
d under the said Ordi-

een made, done, taken,
the powers

done or any action taken
conferred by or under the sai
incurred or proceeding commence
nance shall be deeemed to have b .
incurred or commen in the exercise of

conferrd by or under this Act.

A
Government” _ by the Punjab  Reorgnisa-
rder,

1Substiuted for the words “State
tion (Chaxlldiga}lh) (Adaptation of Laws on State and Concurrent Subjects) O

1968

Repeal of East
punjab ce
No. XIV of 1949.



